
CE:NTRAL AOPIIN.ISTRMTIVE TRIBUNAL 
CALCUTTA  PENCH 	 I  

Ns.O.A.1068 of 1997 

Date of Ordur : 18.6.1998 

Present : H•n'bla Mr.Ddkjrkayastha, 3jdicial P'Iember. 

PRODYOT KUNAR DUTTA 

Vs. 

UNION OF INDIA & QRS. 
(SE: Railway) 

For, the applicant : P.B.C.S1nha, counsel, 

For the respondents; None 

ORDER 

t.B.C.Sinha, ld.cOun8el, appearing an behif of the 

applicant submits that his client does net want to proceed 

with this case and so the case may be disposed of 

2. 	The prayer is allowed, The case is disposed of 

for non.pr .sewtion without awarding any erder as to cists. 

)dicil Ie:mber 


